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Present:: Ho&ble Mr.Justjce D I N. 
aruah, Vic'haian, 

Honthie Mr.G.L,Sanglyine, 
Administrative Member 

The applicant is seeking certain 

dirctions by this application. For the 

pest of Hea4 Clerks and other issistants 
a competitive examination was held on 

.20-12-95 to 22-12-95. The applicant 

alorigwith others appeared in the exmina-

'tio. He came out successful ranking 

No.1 among the selected persons. After 
that appointment letter Was issued. Howe-

ver, in the said appointment letter it 

was stated that the appointment was a 

stop gap arrangnent for a period of 

six months even though the selection 

was held for appointment on regular basis-

As per order of appointment no seniority 

would be counted. The applicant was 

expecting further orders for regular 

promotion or regularisation of the 

contd/- / 
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pomotion already given by order dated 

1Q-96. u o.drder for regular appoints 

ment was passed. The applicant however, 

continued his work. Being aggrieved t. . e 

a -and,dssatjsfjed with the non Issue 
of order of . a: regular appointmen!t the 

applicant submitted two representations. 

to the respondent No.2 ( riexurp & E). 

The respon'dents have not disposed of 
those representations. Six mont1s period 

has alreay expired. Hence this q5resent 

application:-. 

We have heard..M.r-J-L-,Sarkar learned 

counsel appearing on behalf of the 

applicant and 1r.A.Deb, Roy learnd 

Sr.C.G.S.C. for the respondents. On 
hearing the counsel for the parties 
we feel.that it will be proper if the 

representations filed by the apPlicant 

are disposed of by a reasoned order. 

The applicant may also file a fresh 
representation giving details of his 

;rievance within 15 days from th.e date 

Of teceipt of, thi.ràer If such 

representation is filed within the said 

per4od the rspondents shall alsb con- 
sidr and dipose of the same as early 

ssible at any rate within 2 months 

from the date of receipt of such repre- 
- 

I 1  
AccordIñgly,the application is 

isosed of. 1ththeabov:e. directions* 

No ordei as to COst,- ,  

Mnber 	
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Vice-Chairman 
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